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ACTION TAKEN REPORT IN COMPLIANCE WITH THE ORDER DATED 

23.01.2023 OF THE HON’BLE NATIONAL GREEN TRIBUNAL IS AS UNDER 

1. In compliance with the direction of the Hon’ble NGT, the Health & 

Family Welfare Department and the State Institute of Public Administration 

and Rural Department (SIPARD) have taken necessary initiatives.  

 The SIPARD has already imparted training to all District Magistrates and 

their representatives who have to deal with such issues.  In this training 

programme, all the aspects of the District Environmental Plan (DEP) has been 

elaborately elucidated by the Expert Resource Persons. The relevant 

documents are enclosed along with as Annexure-1 

2.  In compliance with the Order dated 27.07.2021 of the Hon’ble National 

Green Tribunal in OA No.180/2021, the State has reconstituted the State Level 

Committee and District Level Committees for proper monitoring and 

compliance of Bio-Medical Waste Management Rules, 2016 and the guidelines 

for handling, treatment and disposal of waste generated during 

treatment/diagnosis/quarantine of Covid-19 patients as per CPCB guidelines.  

Copy of the reconstituted State Level Committee and District Level Committees 

are annexed herewith at Annexure-2.  

3.    TSPCB issues Bio Medical Authorization under Rule (10) of Bio-medical 

Waste Management Rules, 2016. As per the Bio-Medical Waste Management 

Rules, 2016 framed under the Environment Protection Act, 1981, the Board 

has issued one-time Bio-medical Waste Authorization to all non-bedded Health 

Care Establishments after making necessary inspections. However, for bedded 

hospitals, the validity of Bio-medical Waste Authorization is synchronized with 

the validity of Consent Certificate. The number of total Authorization issued 

from TSPCB till date is 1230.  

4. Effluent Treatment Plant (ETP) at 7 selected Public Health Facilities 

(Government District Hospitals) for pre-treatment of the laboratory waste, 

microbiological waste, blood samples and blood bags through on-site 

disinfection or sterilization has been set up already. Moreover, all the Private 

Nursing Homes/ Bedded Health Care Facilities   have installed Treatment 

Plants. Tripura State Pollution Control Board is accordingly monitoring the 

compliance of the treatment plants.  

5. Trainings has been given to all healthcare workers and others, involved 

in handling of bio-medical waste at the time of induction, and thereafter, 

refresher training at least once every year. The public health facilities of the 

State have been awarded with Kayakalp Award under Swachh Bharat initiative 

under National Health Mission. Recently, Medical Officers and healthcare 
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workers of all Public Health Facilities under West Tripura District, South 

Tripura, Gomati Tripura, Sepahijala Tripura, Khowai Tripura, North Tripura 

and Unakoti have been trained on handling bio-medical waste with technical 

support of TSPCB.  

6. One CBWTF has been set up at Debendra Chandra Nagar in West 

Tripura District and is presently operational. The Medicare Environmental 

Management Pvt. Ltd. Gachibowli, Hyderabad-500032 is operating the unit. 

The SEIAA has issued the Environmental Clearance in favour of the said 

CBWTF.  The concerned agency has also obtained the Consent to Establish and 

Consent to Operate Certificate from the Tripura State Pollution Control Board. 

They have also obtained the Authorization under Bio Medical Waste 

Management Rules, 2016. This CBWTF now covers all 123 bedded hospitals of 

the State. Steps are also taken towards implementation of the Barcode System 

through the CBWTF Service Provider. Capacity of this CBWTF is 5000 Kg/day. 

So, it can easily process the total Bio Medical Waste generated in the State. 

Copies of the Environment Clearance Certificate, Consent to Operate Certificate 

and Authorization under BMW Rules are enclosed herewith as Annexure-3.  

7. TSPCB has compiled data on bio-medical waste generation, treatment & 

disposal and the same is submitted as part of the Annual Report to Central 

Pollution Control Board. The Annual Report of Bio Medical Waste Management 

Rules, 2016 for the year 2021-22 is enclosed as Annexure-4. 

8.  The Chief Secretary, Tripura regularly reviews the Status of 

implementation of BMW Rules, 2016. Minutes of the said meetings are 

enclosed herewith as Annexure-5.  

9.  Moreover, the Health & Family Welfare Department, Government of 

Tripura has taken several measures for Handling, Treatment and Disposal of 

Waste generated during treatment/diagnosis/quarantine of COVID -19 

patients, so as to ensure protection of environment and public health as per 

the guidelines provided by CPCB.  

10.  There is only one dedicated COVID treatment Hospital in the state of 

Tripura i.e. Agartala Government Medical Collage and GBP Hospital at Agartala, 

West Tripura, which is identified as dedicated COVID hospital (DCH). The 

dedicated COVID hospital has a captive treatment and disposal facility for 

COVID-19 wastes. The incinerable wastes generated from the dedicated COVID 

hospital are being disposed off through incinerator. The rest of the wastes are 

being disposed off in to the deep burial pit with lid. The wastes generated from 

microbiological laboratory while testing the samples from suspected & 

confirmed COVID patients are sanitized prior to disposal. 
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11.   Several advertisements have been published by TSPCB and other 

stakeholders in the local news papers to generate awareness among the local 

public. Copies of the said advertisements are enclosed herewith as Annexure-

6. 
 

12.  Urban Development Department issued a Notification regarding 

imposition of monetary penalty for spiting and urinating in open and 

prohibited places.  

13.   The Officials of TSPCB have inspected the dedicated COVID hospital for 

close monitoring of collection, segregation, transportation and disposal of all 

kinds of BMW and solid wastes. 

14. Training has been imparted to all officials/workers regarding Handling/ 

Treatment and Disposal of Waste generated during treatment/ 

diagnosis/quarantine of COVID -19 patients. 

15.      Online training programme has been conducted by TSPCB involving all 

the staff of Health Department and Urban Development Department regarding 

CPCB guidelines for handling BMW generated from the patients of COVID19. 

Copies are enclosed as Annexure-7.  

16.  Jingles/ video clippings have been broadcasted bearing the massage 

regarding COVID-19 for generating awareness among the all sections of 

people. Copies are enclosed as Annexure-8. 

17.  The TSPCB is regularly monitoring the status of implementation of the 

Bio Medical Waste Management Rules, 2016. Moreover, the treated waste 

water generated from the Health Care Facilities is being analysed by the TSPCB 

on monthly basis. Based on the analysis report, the defaulting units are issued 

further directions, as required. 

 

**************** 
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Minutes of l8th meeting of State Level Committee held under the Chief Secretary, Tripura

on OZ/O9 /ZOZZ at 12:00 noon in Video Conference Room of the Civil Secretariat to review

the progress of implementation on the Directions dated [6/OL/2OL9' 07 /O5/2O19'
Z}.OZ.ZOZO, OZ.O7.2O2O & L4.12.2O2O of Hon'ble National Green Tribunal in OA

No.6O6/ZO1B in the matter of Compliance of Solid Waste Management Rules,2O16 and

other environment related issues of State.

The l-Bd, meeting of the State Level Committee was held under the Chairmanship of the Chief Secretary,

Tripura onOZ/09/ZOZZatl2.00noonintheVideoConferenceRoomoftheCivilSecretariattoreviewthe
p.og..r, of implementation on the Directions dated 1,6/0L/2019,0710512019 & 28.02.2020,92'07'2020 &

l4.iz.z}zo of Hon'ble National Green Tribunal in o.A. No.606/2018 in the matter of Compliance of Solid

Waste Management Rules, 2016 and other environment related issues of State.

The list of officers attended the VC meeting as mentioned at Annexure-I. The District Magistrate and

Collectors of B [eight) Districts, DFOs of all B [Eight) Districts, Sub-Divisional Magistrates, BDOs of all RD

Blocks and Commissioners/CEOs/Eos of all Urban Local Bodies participated in the meeting through Video

Conferencing.

The discussions were held on progress made on each issue in the meeting. The decisions taken in respect of

each of the issues are as follows:

Decision taken in
meeting of 18th State

Level Committee
held on 02.09.2022

Action Taken Report of
the Decision Taken in 17d'

SLC Meeting

Decision taken in meeting of
lTth State Level Committee

held on 27.05.2022

Responsible
Departments/
Organizations

lssue : Solid Waste Management & Legacy Waste Management

Ref : NGT Orders dated i1.OZ.ZOZO,Oi.|l.ZOZO,14.12.2020 and 30.11.2021 in O.A. No : 606/2018

o All the TW'[P
shall be made

operational within
December. 2022
o DM shall visit
the proposed TWTP
site at Amarpur and

resolq', the issue.
. 82 nos.

Secondary Cetttres
shall be rnade

Operational withirr
October.2022.
o Setting up of
the remaining l2 nos.

Secondary Centres

shall be completed
within November,
2022.

o Jirania will utilize
the T'WTP of Ranirbazar
MC.
o The Tertiary Waste

Treatment Plant (TWTP) to
treat organic/wet waste &
to store segregated dty
waste of Sabroom NP was

inaugurated by Hon'ble
CM on 11-08-2022.
. Operationalizatiorl
of the following 7 ULBs
(Dharmanagar, Udaipur,
Ranirbazar. Sonamura,
Ambassa. Khowai, 8.

Mohanpur) are targeted for
cornpletion by Septernber
2022.
o The remairring
construction works of
TWTP of 8 ULBs will be

completed by December
2022.
o ln Amarpur
constructiotr works halted

due to public protest.
. Bishalgarh is using

the existing plant of AMC
at D.C Nagar & KamalPur

o The Tertiary Waste

Treatment Plant (TWTP) of
Jirania will not be set up and

its waste will be treated in
the treatment facilitY of
Ranirbazar. Setting up of
Tertiary Waste Treatment
Plant for 16 ULBs may be

completed within August,
2022.

o AII the Secondary Centres

shall be made operational
within August, 2022

UDD/ULBs
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SI
No

Responsible
Departments/
Organizations

Decision taken in meeting of
lTth State Level Committee

held on 27.05.2022

Action Taken Report of
the Decision Taken in 17th

SLC Meeting

Decision taken in
meeting of l8th State

Level Committee
held on 02.09.2022

is using their own existing
waste treatment plant.
o Out of 94 nos.

Secondary Centres, 82
nos. are completed till date
and for 12 nos at Agartald,

land identification is in
progress.

2. UDD/Forests/
AMC

UDD may take initiatives for
remediation of l5 nos.

Legacy Waste Dumpsite.
Live fencing may be erected
surrounding the reclaimed/
remediated Hapania
dumpsite.
AMC may explore the

feasibility to utilise the
reclaimed/ remediated
Hapania dumpsite as

Park/Garden.

o A model RFP for
Durnpsite remediation
has been prepared and
shared with all l3 ULBs
(Santirbazar, Belonia,
Sabroom. Dharrnanagr,
Panisagar, Kailasahar,
Kumarghat, Udaipur,
Arnarpur, Khowai,
Melaghar, Sonamura &
Ambassa).

o These l3 ULBs are irr a

process of floating e-

tender.
o Land demarcation is in

progress for reclairned/
rernediated Hapania
dumpsite as Park/Garden.

lnitiatives shall be

taken for
remediatiorr of
Legacy Waste
Dumpsite for l3
ULBs (Santirbazar.
Belonia. Sabroom,
Dharmanagr,
Panisagar.
Kailasahar.
Kumarghat. Udaipur.
Amarpur. Khowai,
Melaghar, Sonarnura
& Arnbassa) and
tenderirrg process

shall be expedited.
AMC shall

take initiative to set

up Park/Garden in

coordination with
the Forest

Depaftment.
1
J. AMC AMC may take necessary

initiatives to make the Solid
Waste Processing Plant at
DC Nagar operational.

AMC has already selected
an Agency (M/s Mandy
Enterprises) and work order
is also issued, and work
started.

AMC shall take
initiatives for rnaking
the DC Nagar Solid
Waste Processing
Plant Operational
within September,
2022.

4. DMs/All
ULBs

o All the ULBs shall practice
the door to door waste

collection with source
segregation in all wards
involving SHGs.

o Awareness programme may
be conducted to sensitise the
individual households about
the importance of source
segregation to ensure 1000/o

household waste collection
with source segregation for
effective solid waste
management.

o The Bio degradable and rron-

o Door to Door waste

collection 8. Source
Segregation of
biodegradable and non-
biodegradable waste is

being practised in all 334

Wards of 20 ULBs.
o All 20 ULBs have set up

rnodel lvards where
ULBs are providing 2

nos. coloured waste bins
(Dry/Wet). SHGs are

insisting household and
demonstrating thern on
how to store segregated

rAll ULBs shall take
necessary action for
Door to Door waste
collection & Source
Segregation of
biodegradable and
non-biodegradable
waste as per Solid
waste Managernent
Rules. 2016.

rDMs shall review the
Door to Door waste

collection with source
segregation and
disposal mecharrism in

*
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SI
No

Responsible
Departments/
Organizations

Decision taken in meeting of
lTtn State Level Committee

held on 27.05.2022

Action Taken Report of
the Decision Taken in 17th

SLC Meeting

Decision taken in
meeting of 18th State

Level Committee
held on 02.09.2022

biodegradable wastes may
be collected at different
frequencies to avoid mixing
during transportation.

waste.
o Continuous Awareness

activities are'goirrg on in
all 20 ULBs about door
to door collection and
source segregation.

o UDD have prepared
relevant video clips on
vanous awareness
activities and shared with
all 20 ULBs for wide
publication. It is also
uploaded in various
social media handles.

o UDD has informed all
ULBs to work out a plan
for separate collection
frequency for Dry and
Wet wastes.

all ULBs including the
model wards.

5. RD/All t.lLBs Teliamura MC, Dharmanaga
MC, Ambassa MC, Kumarghat
MC , Panisagar NP , Udaipur
MC and Mohanpur MC are

making paver blocks using the
C&D waste materials by
involving women SHG.
Likewise, the other remaining
ULBs may take initiatives to
make paver blocks using the
C&D waste materials by
involving women SHG and
also to marketing the products.

o Q&Dpolicyhas
been notified.
o d C&D plant is

proposed for Agartala
Municipal Corporatiorr
under SBM-U 2.O.
MoHUA have already beerr

approached for the sarne.
o C&D waste
processing un its are
proposed for the remaining
l9 ULBs from I 5'r'

FC/Own soLlrce funds.
o 7 ULBs have
already started producing
paver blocks using the
C&D waste materials by
irrvolving women SHG.
o Quality testing for
Paver Block prepared by
Mohanpur MC was done
by Tripureswari
Construction &
Consultancy where quality
of paver block is found to
be good.
o Remaining ULBs
are instructed to undefiake
exposure visit to
Teliamura/ Mohanpur MC
to replicate the model.

r The ULBs
having
infrastructure
C&D Waste
management shall take
initiatives to set Llp

and also to popularize
the paver blocks made
upofC&Dwastes.
oRD
Department shall issLre

a circular to use tlre
paver blocks made
fromC&Dwastesby
the ULBs for tlre
developrnental
activities in rural
areas.

not
any
for

6. AMC o AMC may take initiatives
for dumpine of the C & D

. Recently a physical
meeting with Joint

rAMC shall explore
possibility of

AT
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SI

No
Responsible

Departments/
Organizations

Decision taken in meeting of
17th State Level Committee

held on 27.05.2022

Action Taken Report of
the Decision Taken in 17th

SLC Meeting

Decision taken in
meeting of l8'h State

Level Committee
held on 02.09.2022

wastes in Nishchintapur ICP
area and Budhjungnagar for
land development.

Secretary MoHUA took
place on 23-08-2022,
where the proposal for
establishment of C&D
waste Management Plant at
Budhjungnagar, Agartala
was taken up.
o Further a follow-up
VC workshop was

organised by MoHUA on
26-08-2022 where they
requested to prepare an

Action Plan. Mech.
Engineer AMC attended
the VC and AMC will
prepare the Action Plan as

requested by MoHUA.
o The dumping of C
& D wastes in
Nishchintapur ICP area and
Budhjungnagar are being
done for land development.

obtaining financial
assistance for setting
up C&D waste
Management Plant at
Budhjungnagar.

7. UDD/ULBs UDD may take necessary
initiatives to mitigate the gap

in disposal of solid waste

management.

rTo mitigate the GAP of
1 l4.l I TPD in solid waste

management, Tertiary
Waste Treatment Plant at
l6 ULBs and94 Secondary
Centres are being set up.

' ApproPriate
time bound initiatives
shall be taken to
minimize the gap in
disposal of solid waste
management by the
concerned ULBs.

8. UDD/DSTE/
ULBs/TSPCB

As per direction of Hon'ble
NGT, the personal appearance

of Chief Secretary, Tripura is
scheduled on 15.09.2022
through VC. The quarterly
status report in the prescribed
format on municipal solid
waste management may be

sent to CPCB on regular basis

Based on information
received from UDD, the
quarterly status repoft for
the period of April, 2022 to
June, 2022 has been

prepared and submitted to
CPCB.

. Quarterly
Status Report shall be

regularly submitted to
TSPCB by all
concerned for onward
submission to CPCB .

Issue : Sewage Management
Ref :NGT Orders dated 21.05.2020 in OA N o. 593/2017
9. TJDD/AMC o AMC may conduct

survey in all the major drains
of Agartala taking into
account of each house

contributing into these drains
and work out a methodology
for treatment process so that
no waste water get directly
discharged in to the Haora
river. The similar type of work
may be carried out for
Katakhal and Kalapania khal.

o The existing
capacity of the STP
installed at Chandinamura
is 8 MLD. It is being
urrderutilized (only 3

MLD).
o A meeting with
Joint Secretary MoHUA
took place on 23-08-2022"
where the proposal of Rs.

47.00 Cr. for increasing the

optimal capacity of the

o Necessary
action shall be taken
fbr full capacity
utilization of the
existing 8 MLD STP
at Chandinarnura.

remediation / in-situ
nalla treatment of five
identified drains on
pilot basis shall be

completed by March,

Bio-

)
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Decision taken in
meeting of 18th State

Level Committee
held on 02.09.2022

Action Taken RePort of
the Decision Taken in lTth

SLC Meeting

Decision taken in meeting of
17th State Level Committee

held on 27.05.2022

2022.
o Necessary
follow up action shall
be taken for setting uP

of 2 (two) STP in

Agartala city to treat

the sewage at

KataKhal& Kalapania
Khal.

existing underutilised STP
at Chandinamura was taken

up to which MoHUA has

agreed. Accordingly an

Action Plan under SBM-U
2.O is under preparation

for submission to the

Ministry as per SBM-U
2.O Guidelines.
o The issue of
KataKhal &. KalaPania
Khal was also taken up.

o Hon'ble Chief
Minister of Tripura has

sent a DO letter addressed

to Hon'ble Union Minister
Shri. Hardeep Singh Puri

requesting to sanction an

amount of Rs 50.00 Cr. for
construction of 2 (two)
STP in Agartala citY to
treat the sewage at

o Another STP of 8

MLD capacity is under

construction at Akhaura
ICP under Agarlala Sma(
City Ltd (ASCL). Piling
works of 194 nos. out of
224 nos. has been

cornpleted. work is going

or1 and expected to be

corrpleted within
Decerlber, 2022.

' As per decision,
NIT Agartala shall conduct
feasibility survey of ground

water level for construction
of additional STP for
Central Zone of AMC and

NIT Agartala has taken uP

the issue.
. 5 (five) nos. of
Drains flowing to river
Haorah are taken uP in Pilot
mode under Agartala Smart

City through in-situ nallah

treatment. An AgencY (Bint
Biotech Pvt. Ltd.) is

selected for the same. Work
order has been issued and

nt signed on 21"

_)
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Decision taken in
meeting of 18th State

Level Committee
held on 02.09.2022

Action Taken RePort of
the Decision Taken in 17th

SLC Meeting

Decision taken in meeting of
17th State Level Committee

held on 27.05.2022

July, 2022. Mobilization
work is going on and

expected to be comPleted
within September, 2022.

The fund is

inadequate for
execution work of 8

MLD STP at

Akahura lCP. ASCL
shall approach to
UDD or MoHUA fbr
getting financial
assistance and get

the work dorre withirr
the stipulated time
line.

o The work order for 8

MLD was issued on

1 I .01 .2020 and the work
was stafted on

02.02.2022 after
mitigation of all the

raised problems.
o The progress of the work

is as below:

pump house with
sewer piPeline and

treated water
conduit: Materials
are procured. Out
of which T5%

materials arrived at

work site and the

work will be

executed very
soon. 2. Admirl
Building's work: 5

nos. piles alreadY

caste out of 30 nos.

Work is in

progress.

', Sequencing Batch
Reactor's (SBR)
work: 171 nos. of
piles caste out of
19l nos. Work is in
progress.

It's work not Yet
stafted. Drawing
and design is under
approval stage.

Cornputer &.

lnternet Works:
these works not Yet
started. Drawing
and design is under
approval stage.

. The time for completion

Agartala Smart City Limited
(ASCL) informed that the

piling works are going on.

ASCL may expedite the

execution work of 8 MLD
STP at Akahura ICP.

ASCL/UDD
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Decision taken in
meeting of lSth State

Level Committee
held on 02.09.2022

Action Taken RePort of
the Decision Taken in l7'h

SLC Meeting

Decision taken in meeting of
17th State Level Committee

held on 27.05.2022

of the above mentioned
works is exPectedlY

within Dec'2022.

Issue : Plastic Waste Management
Ref : NGT order dated 06.12.2019 in OA No'24712017

TSPCB shall erlsure

that all concerned
units must register

under Extended
Producer
Responsibility.

I & C DePartment
shall explore the

feasibility for setting

up of industrial units

for manufacturing bio
cornpostable carry

bags, cutlery items

etc. as alternatives to
SUP.

TSPCB shared a booklet on

Bio Plastic to Industries &
Commerce DePartment for
further course of action'

TSPCB provided financial
assistance of Rs. I .29 lakhs

i.e. 50% standardisation
testing cost to M/s JoYram

Enterprise, KamalPur'

All the concerned units

have been instructed to
apply for registration in the

CPCB portal under

Extended Producer

Responsibility for Plastic

Packaging vide No. G.S.R.

133(E) dated 069.02.2022

by the Ministry of
Environment, Forests &
Climate Change, Govt. of
India.
5 nos. units have aPPlied

for registration under

Extended Producer

Responsibility

TSPCB may prepare a concept

note for making bio Plastics
from tapioca, corn etc' and

submit to the | & C

department for further course

of action.
Two firms have ProPosed to

set up unit for manufacturing

bio compostable carry bags as

alternative to SUP. Consent to

Establish Certificate have

been issued by the TSPCB.

TSPCB shall meet 50%

standardisation testing cost of
bio compostable carry bags

from Pollution
Cost/Environmental
Compensation fund to

facilitate the said units.

CIPET shall comPlete the

testing of samPles at the

earliest.
TSPCB may take initiatives to

implement the guidelines on

Responsibility for Plastic

Packaging vide No. G.S.R.

133(E) dated 06.02.2022 bY

the Ministry of Environment,
Forests &. Climate Change,

Govt. of India.

TSPCB/I & C

department

PWD (R & B)
department shall take
initiatives to
implernent the PolicY
to use the Plastic
wastes in road

carpeting.

PWD (R & B) dePartment

has already framed a PolicY
to use the plastic wastes in

road carpeting, vide
Memorandum
No.F.6( 129)PwD(EY
202215306- 456 dated 8th

July 2022 of DePutY

Secretary, PWD.

PWD (R & B) dePartment may

notifu the policY to use the

plastic wastes in road

carpeting and take necessary

initiatives for its

implementation.

PWD (R & B)

I&Cdepartrnentshall
organise State level

workshop to sensitise

the interested

entrepreneurs for
making alternatives to

SUP iterns.

I & C department organised

meeting with all interested

entrepreneurs, BCDI,
CIPET and other

stakeholders for making
alternatives to SUP items.

o I&CdepartmentmaY
organise workshoP to sensitise

the interested entrePreneurs for
making alternatives to SUP

items.

t&
department
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Decision taken in
meeting of 18th State

Level Committee
held on 02.09.2022

Action Taken Report of
the Decision Taken in lTth

SLC Meeting

Decision taken in meeting of
lTth State Level Committee

held on 27.05.2022

DM & Collectors may
conduct regular enforcement
drive to ban plastic carry bags

under their j urisd iction.

DMs shall organise
meeting with Bazar
committees/Merchant
Association regarding
ban order of SUP for
awareness generatiott.

DMs shall encourage

the puja organisers not
to use prohibited SUP

items in puja pandels

and prasad distribution
on the occasion of
Durga puja festival,
2022.
DM$ shall arrange to
award the pu-ia

organisers for
organising eco-

friendly durga pu.ia

complying SUP ban

order and idol
immersion guidelines
issued by the

Governrnent of
Tripura.

DM & Collectors have

been requested to conduct
regular enforcement in their
jurisdiction.
Awareness drive were
corrducted on phasing out
of SUP by Apmarpur,
Teliamr.rra. Khowai,
Udaipur, Ranirbazar,
Bishalgarh ULBs and

TSPCB.
Enforcement drive on SUP

have been conducted by
Panisagar, Bishalgarh,
Khowai and Udaipur
ULBs.
An amount of Rs. 7000/-
have been penalised by
Panisagar ULB for
violation of SUP order.
An amount of Rs. 35,000/-
has been realised a

pollution cost for violation
of SUP order by DM, West

Issue : Restoration of Polluted River Stretches
Ref :NGT Orders dated 28.02.2020 in O.A. No : 606/2018 and

OA No.673l2018
o River Rejuvenation
Committee (RRC) may
monitor the implementation of
the Action Plan for restoration
of the identified river
stretches.

orders dated 29.11.2019 & 21.09.2020 in

RRC shall review the
implementation of the

Action Plan for
restoration of river
stretches olt regular
basis.

The last meeting of RRC
was held on 04.07.2022 to
review the progress on

implementation of the
Action Plan for restoration
of the identified river
stretches.

UDD and
ULBs/ ForesV
Agriculture/
PWD (WRy
I&C

o All cortcerned

shall submit ATR
showing incremental
progress irt

implementation of
Action Plan for
restoration of
identified river
stretches on monthly
basis.

o TSPCB conducted
water quality monitoring
for six river water stretches

on monthly basis. The Bio
Chemical Oxygen Demand
(BOD) values of all the
river stretches were within
the prescribed standard

limits.(3 mg/L)
o Forest Department,
ULBs and other line
department are submitting

s on regular basis.

o All concerned ULBs and

line departments may submit
the Action Taken Report
showing incremental progress

in implementation of the

Action Plan.

o All concerned
ULBs may take

necessary initiatives
for in-situ bio

o 5 (five) nos. of
Drains flowing to river
Haorah are taken up in

ilot rnode under Agartala

. All concerned ULBs may

take necessary initiatives for
in-situ bio remediation of the

identified drains located at the

UDD/ULBs/
ASCL
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Decision taken in
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held on 02.09.2022

Action Taken RePort of
the Decision Taken in 17th

SLC Meeting

Decision taken in meeting of
lTth State Level Committee

held on 27.05.2022

remediation of the

identified drains

located aI the six
polluted river

stretches.

r All concerned

ULBs shall take

initiatives for setting

up of Faecal Sludge

Treatment Plant

(FSTP) so that no

wastewater is directlY

discharge into the

rivers.

Sm"tr C.ttY through in-situ

nallah treatment.
o Au AgencY (Bint

Biotech Pvt. Ltd.) is

selected for the same,

Work order was issued and

agreement signed on 21"

July. 2022. Mobilizatiorr
work is going on.

o For 19 ULBs each,

except Agaftala, a Faecal

Sludge Treatment Plant

(FSTP) is ProPosed under

ADB funded Projects,
which is under DPR

preparation stage. FSTP

will drasticallY bring down

the pollution levels in
drains flowing to rivers.

iix polluted river stretches.

o ASCL maY exPedite in-situ

bio remediation works of 5

drains flowing to river

Haorah.

. Monthly
progress rePort shall

be sent to NMCG with
a copy to CPCB ort

regular basis.

The MonthlY Progress
report for the month of
July, 2022 on

implementation of Action
Plan for restoration of six

River stretches has been

sent to NMCG.

o Monthly progress rePorl

may be sent to NMCG with a

copy to CPCB on regular

basis.

te arising out of

COVID-I9 Treatment/ Handling/ Diagnosis'

Ref : NGT orders dated 22.0r.2020 in o.,q.. No.7r0-713 of 20ri and NGT orders dated 21.04'2020 &'

18.01.2021 in O.

the remaining two

Hospitals (North

Tripura District
Hospital and IGM

Hospital) shall be

completed bY

October. 2022.

t'.,.tullution of ETPs inairil r^rk-for installation

of ETPs have been

completed in 5 nos'

Hospital (South TriPura,

Gomati, Khowai, Dhalai &
Unakoti District hosPitals).

The installation of ETPs in

the remaining two

Hospitals (North TriPura

District HosPital and IGM

Hospital) are going on and

will be comPleted within

o Work Order has been

issued for setting uP of
Effluent Treatment Plants

(ETPs) in 7 State Government

hospitals. Initiatives maY be

taken to comPlete the works

within August.2022.

H&FW
Department

CBWTF is going on.

Necessary stePs shall

be taken to disPose

BMW wastes

generating from HCFs

through the CBWTF

Tn" trial run ofTSPCI- has alreadY

provided electricitY

connection on 21 -08.2022

to the CBWTF.

provide the electricitY

connection to the Common

Bio Medical Treatment

Facility (CBWTF) on urgent

basis without anY delaY'

TSECL maY take initiative toH&FW
Department
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Decision taken in
meeting of 18th State

Level Committee
held on 02.09.2022

Action Taken RePort of
the Decision Taken in 17th

SLC Meeting

Decision taken in meeting of
lTth State Level Committee

held on 27.05.2022

Responsible
Departments/
Organizations

from October.2022.

District wise Training
and workshoPs for
healthcare workers on

Bio-Medical Waste

(BMW) Management
as well COVID-19
issues shall be

conducted on regular
basis.

District wise Training and

workshops for healthcare

workers on Bio-Medical
Waste Management as well
COVID-l9 issues maY be

conducted on regular basis.

District wise Training and

workshops for healthcare

workers on Bio-Medical Waste

(BMW) Management as well

COVID-I9 issues may be

conducted on regular basis.

H&FW
Department

Health & FamilY

Welfare dePartment
shall expedite the

installation process of
incinerator in all the

District as well as Sub-

Divisional hosPitals

for proper disposal of
BMW.

Tender has been floated for
installation of incinerator in

all the District as well as

Sub-Divisional hosPitals

for proper disPosal of
BMW including COVID
related wastes through Gem

Portal. Technical evaluation

of tender documents will be

held orr 5'!' September,2022

Health & FarnilY Welfare
department maY exPedite the

installation Process of
incinerator in all the District as

well as Sub-Divisional
hospitals for proper disPosal of
BMW including COVID
related wastes.

H&,FW
Department

Quarterly comPliance
report shall be

submitted to the

TSPCB for onward

submission to CPCB

Quarterly rePorts are being

submitted to CPCB on

regular basis.

submission to CPCB.

Health & FamilY Welfare

Department may submit
quarterly comPliance rePort to

the TSPCB for onward

H&FW
Department I
TSPCB

Issue : Hazardous Waste Management
Ref : NGT Order dated 26.08.2019 in OA No' 804 of 2017

on29.01.2021
TSPCB shall finalise
the inventorisation
work of Hazardous

Waste generation in

Tripura within
October,2022.

Draft report has been

received from the AgencY

and the same is under

scrutiny. Finalization of the

inventorisation work of
Hazardous Waste

generation in TriPura will
be completed shortlY.

Finalization of the

inventorisation work of
Hazardous Waste generation in

Tripura shall be comPleted

within August,2022.

Quarterly RePort as

well as Annual RePoft

on implementation of
Hazardous Waste

Management Rules

shall be submitted to
CPCB within
stipulated timeline.

Quarterly RePort as well as

Annual RePort ol.l

implementation of
Hazardous Waste

Management Rules are

being subrnitted to CPCB

on regular basis.

Quarterly RePort as well as

Annual RePort on

implementation of Hazardous

Waste Management Rules maY

be submitted to CPCB within
stipulated timeline.

Issue: E -Waste Management
Ref : NGT Order dated 02.09.2019 in OA

n Disposed of on 15.01.2021

No.5l2 of2018

IT Department shall

finalise guideline for
isnosal of e-wastes

IT Department
process to

in the
ise a

rl of e-

is
final

IT Department maY issue a
circular introducing BuY Back

mechanism of E-Waste
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Decision taken in
meeting of 18th State

Level Committee
held on 02.09.2022

Action Taken RePort of
the Decision Taken in 17th

SLC Meeting

Decision taken in meeting of
17th State Level Committee

held on 27.05.2022

Responsible
Departments/
Organizations

from Government
offices using BuY

Back mechanism
within October,2022.

wastes from Government
offices using BuY Back
mechanism.

generated in government

departments/ organisations

while purchasing new

electronic items.

I**" , Air pollution including noise pollution
Ref : NGT order dated 20.1|.2019 In oA No. 681/2018 and

l58l20l6lLzanrl otler dated 17.11.2020 in oA No. 118 0f 2020.

annlication is disposed on 08.04.2021

orders dated 10.02.2020 in OA No'

o The Police

Department shall

measure sound level at

different locations on

regular basis and take

appropriate legal

action against the

violators to control the

noise pollution of the

State.

o 45 nos. of Sound

level Measuring devices

with printing facilitY have

been provided to Police

Department by TSPCB.
o 25 police offlcers
have been imParted

training at PTA on use of
Sound level Measuring
devices and Noise

Pollution Rules ol1

02.08.2022.
o Noise Monitoring
are being done bY the

Police Department.

The Police DePartrnent will
measure sound level at

different locations esPeciallY

around silence zone and Public
places on regular basis and

take approPriate legal action

against the violators to control

the noise pollution of the State.

A detail action taken rePort

shall be submitted to the

TSPCB.

Police
Department

PWD (R& B) may

explore the technical

feasibility to install
noise barrier in

bridges, flyover on

Technical feasibilitY is

under scrutiny.
PWD (R& B) maY exPlore the

feasibility to install noise

barrier in bridges, flYover on

pilot basis.

PWD (R& B)

TSPCB shall comPlete

the installation of real

time sound measuring

systems at two noise

hot spots of Agartala
city within September,

2022.

Materials received. NOC

from AMC has been also

received. Installation
process will be comPleted

after obtaining Power
connection.

TSPCB shall exPedite the

installation of real time sound

measuring sYstems at two

noise hot spots of Agartala

city.

Action Plarr for
controlling noise

pollution shall be

shared to all concerned
for its implernentation.
All concerned shall

submit ATR orl

monthly basis to
TSPCB.

Action Taken RePort on

irnplernentation of the

Action Plan are beirrg

submitted by the Police

Department on rnonthlY

basis.

ATR orr implementation of the

Action Plan for controlling
noise pollution may be

submitted to TSPCB on

regular basis.

Police
Department/
Forest
Department/
PWD (R&
B)/Transport/
TSPCB

Action Plan for
controlling Air
Pollution shall be

shared to all concerned
fbr its implementatiorr.
All concerned shallair pollution.

All ULBs, Forest

Department have submitted

Action Taken RePort on

implementation of the

Action Plan for controlling

All concerned may take

initiatives for effective
implementation of the Action

Plan for controlling of Air
Pollution and also to submit

the ATR to TSPCB on

Police
Department/
Forest
Department
/PWD(R& B)

1.1
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Level Committee
held on 02.09.2022

TSPCB monthly basis. submit ATR on

monthly basis to
TSPCB.

52. UDD/
Horticulture
Department/
ULBs

The Horticulture Department
may take initiative to cover the
unpaved roadside by planting
grass in urban areas. Initiative
may also be taken to plant
creeper species on the high-
rise government building
which will act as noise

barriers.

Works not been initiated All ULBs shall take
initiatives to cover the

unpaved roadside by
planting grass in urban

areas in consultation
with Horticulture
Department.

Issue : 100 industrial clusters/ CETPs/ ETPs
Ref : NGT Order dated 14.11.2019 in OA No. 1038 of 2018

JJ. Industries
Comrnerce
Depaftment

& rThe TIDC shall complete the

work of laying pipelines frorn

effluent generating units for
connection to the Cornrnon

Effluent Treatment Plant

(CETP) at Budhjungnagar
Industrial E,state within June.

2022.
rlnitiatives to be taken for

necessary maintenance work
of the existing CETP at

Budhjungnagar Industrial
Growth Centre.

oThe Online Continuous
Emission Monitoring System
(OCEMS) installed at the

CETP Budhjungnagar shall be

connected to CPCB as well as

TSPCB server within July,
2022.

o An agency namely
M/s Enviro Chem has been

engaged for maintenance
of existing system as well
as its operation.
o The said agency
has completed a survey of
industries having potential
oI vi astewater generatiott
and also to connect
pipeline to CETP.
o The OCEMS
system is under
maintenance and it will be

operated and corrnected to
CPCB server within
September.2022.

rTIDC shall ensure to
connect pipeline of
industrial wastewater
with CETP. Necessary

initiatives shall be

taken to make the

existing CETP
operational.

oThe Online
Continuous Emission
Monitoring System
(OCEMS) of the

CETP shall be made

operational and also be

connected with CPCB
as well as TSPCB
server within October,
2022.

Issue : Identification, Protection & Restoration of water bodies

Ref : NGT Order dated 01.06.2020& 18.11.2020 in M.A. No.2612019 in OA No.325/2015 (The application

is disposed on 18.11.2020)
34. Forest

Department/
State Level
Committee
(srE)

The State Level Committee
(Nodal Agency) for restoration
of water bodies may monitor
the identification, protection
and restoration works of the

identified water bodies.

The existing State Level
Committee under the

Chairmanship of the Chief
Wildlife Warden, Tripura
(Nodal Agency for
restoration of water bodies)
are regularly monitoring the
compliance made by the

different stakeholders as per

the direction of Hon'ble
NGT.

The State Level
Committee (Nodal
Agency) for restoration
of water bodies under
the chainnarrship of
Chief Wildlife Warden
shall monitor the

identificatiorr"
protection and

restoration works of
the water bodies.

3s. DMs/TSPCB TTSPCB shall take initiative for
collection of water samPles

from the remaining districts in

rTill date 350 water bodies
have been physically
identified and water sample

TSPCB shall take
initiative for collection
of water samples from

12

-Z

609



-1,

I

7

Decision taken in
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the Decision Taken in lTth

SLC Meeting
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17th State Level Committee

held on 27.05.2022

Responsible
Departments/
Organizations

the rernaining districts
irr a phase manner in
consultation with
DMs.

has been collected under
West Tripura, SePahijala,

Gomati and South TriPura.

sed on water qualitY

report. it is found that 2l
nos. water bodies were

found polluted. The

concerned BDOs/ULBs
were informed to take
necessary action for their
restoration.

TSPCB is in action to
collect water bodies from
Dhalai and North TriPura
districts.

consultation with DMs.
ompilation of district wise

report based on the water

quality of identified water
body shall be prepared bY

TSPCB and submitted to the

Authority for taking further
course of action.

Issue : Illegal sand mining
Ref : NGT Order dated 26.02.2021in OA No. 360/2015

of on26.02.2021
Appropriate action
shall be taken against

the illegal sand mining
activities on regular
basis.

DMs are monitoring illegal
sand mining activities
under their jurisdiction.

DMs may take apProPriate

action against the illegal sand

mining activities on regular

basis.

Forest
Department/
DMs

o Five-member
Comrnittee. headed

by Chairman, SEIAA
shall ensure the

compliance of
Sustainable Sand

Mining Management
Cuidelines SSMG-
2020.

o The Environmental
Clearance for sand mining
activities are being issued

by SEIAA.
o Sustainable Sand Mining

Management Guidelines
2016 (SSMG-2O16) and

SSMG-2020 are being

followed.
o Five-metnbers Cotnmittee.

headed by Chairman,
SEIAA has been

corrstituted.

Forest Department and State

Environmental ImPact

Assessment AuthoritY
(SEIAA) may follow the

Sustainable Sand Mining
Management Guidelines 2020

of the MoEF&CC while
issuing Environment
Clearance.

fssue . Defendra Chandra Nagar Solid Waste Management Plant

Ref : NGT Order dated 28.07.2022 in OA No.9712022, EZ, Kolkata
o The Solid

Waste Processittg

Plant at DC Nagar

shall be made

operational at the

earliest as per the

Solid Waste

Mattagement Rules,

2016 by the AMC.

o AMC shall

o The matter has

been communicated to all
concerned Respondents.
o A four-rnember
committee has been

constituted.
o The Committee
visited the site or1

20.08.2022 and prepared a

report.
Municipal

o The following
respondents are to file counter

affidavits within 4 weeks from
28.01.2022:
State of Tripura through the

CS, Tripura/ Secretary,

DSTE/Secretary,
UDD/Municipal
Comrnissioner. AMC, /DM.
West TripLrra/TSPCB
o The Next Date of

UDD/DSTE/A
MC/DM
West/TSPCB/
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held on 02.09.2022

Hearing is 12.09.2022.
o I committee shall
have to be constituted with (i)
Senior Scientist from CPCB"
Shillong; (ii) Senior Scientist
from TSPCB (iii) DM, West
(iv) Municipal Commissioner,
AMC.

o The Committee shall
examine all issues relating to
environmental violations, Bio
Mining procedure; segregation
of waste etc.

Commissioner, AMC
already submitted affidavit
on behalf of the committee
to the advocate for filling
before NGT.
o TSPCB has already
filed the affidavit before
NGT on 29.08.2022.

DSTE has
communicated the UDD to
file the affldavit on behalf
of the State of Tripura.
o AMC has
submitted para wise
comments to the advocate
for preparation of
Affidavit.

take initiatives to file
affidavit on behalf of
committee and AMC.

. UDD shall
take initiatives to file
affidavit on behalf of
State of Tripura,
UDD, DSTE and DM.
West Tripura.

ew
(Animesh Das,IAS)

Director
Science, Technology & Environment

Government of Tripura
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ANNEXURE.I

List of Participants in l8th State Level Committee Meeting held under the
Chairmanship of Chief Secretary, Tripura onO2/O9/2022I

st.
No.

Name, Designation & Department

I Sri J.K Sinha, Chief Secretary, Government of Tripura
2. Sri K.S Sethi, PCCF & HoFF, Forest Department, Government of Tripura
1 Sri Puneet Agarwal, Principal Secretary to the Government of Tripura, IT and Revenue

Department
4. Sri Kiran Gitte, Secretary to the Government of Tripura, UD Department, Government

of Tripura.
5. Dr. P.K Chakravarty, Secretary to the Government of Tripura, Science, Technology &

Environment Department, Government of Tripura.
6. Dr. Debasish Basu, Secretary to the Government of Tripura, Health & Family Welfare

Deparlment. Government of Tripura.
7. Sri Gaurab Chakraborty. Inspector General of Police (PHQ) , Government of Tripura

8. Sri Debapriya Bardhan, District Magistrate & Collector, West Tripura

9. Smt. Vishwasree B, District Magistrate & Collector, Sepahijala

10. Dr. Shailesh Yadav, Municipal Commissioner, Agartala Municipal Commissioner

ll Sri Animesh Das, Additional Secretary & Director, Science, Technology &
Environment Deparlment, Government of Tripura.

12. Dr. Tamal Majumder, Director. Urban Development Department. Government of
Tripura

13. Sri Prithwiraj Debnath, Under Secretary to the Government of Tripura, Finance

Department
14. Sri S.K Sarkar, Joint Director, I & C Department, Government of Tripura.
15. Sri Uttam Poddar, Joint Director, IT Department, Government of Tripura
16. Dr. Bishu Karmakar, Member Secretary, Tripura State Pollution Control Board

17. Smt. Anuradha Sharma, MVI, Transport Department, Governmentdf4pqq
18. Dr. Anirban Hore, State Consultant, NHM, Tripura
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TRIPURA STATE POTLUTION CONTROL BOARD
(A Statutory Organisation Under Government of Tripura)

Department of Science Technology & Environment

September O8, 2022

To:

i. Principal Secretar5r, Health Department, Govt. of Tripura.
2. Principal chief conservator of Forest, Govt. of Tripura
3. Principal Secretarlr, Revenue Department, Govt. of Tripura.
4. Chairman, Tripura State Pollution Control Board'
5. Secretar5r, Agriculture Department, Govt' of Tripura'
6. Secretar5r, ICA Department, Tripura'
7 . Secretar5r, Science, Technologr & Environment' Govt' of Tripura'
8. Secretary, Finance Department, Govt' of Tripura'
g. Secretary, Education Department, Govt' of Tripura'
10. Secretary, urban Development Department, Govt. of Tripura.
11. Special secretar5r, Rural Development Department, Govt. of Tripura'
12. edditional Direcior General/Inspector General of Police, Govt. of Tripura'

13. Director, Urban Development Department, Govt. of Tripura.
74. Director, Department of Industries & commerce, Govt. of Tripura
15. Director, Science, Technologz & Environment' Govt' of Tripura'
16. District Magistrate & Co[Jctor, West Tripura, Sepahijala, Gomati, South Tripura,

Khowai, Dhalai, Unakoti & North Tripura District'
17. District Forest Officer, West Tripuia, Sepahijala, Gomati, South Tripura, Khowai'

Dhalai, Unakoti & North Tripura District'
18. Municipal Commissioner, Agartala Municipal Corporation, Govt' of Tripura'

19. Regional Director, Central Pollution Control Board, Shillong'

(Dr. Bishu Karmakar)
Member Secretar5r

Copy to:

The pS to the Chief Secretary, Tripura for kind information of the Chief Secretary'

Addm:
PAR,IVESH BHAWAN
Pandit Nchru Complcx, Corkhabasti,
PO : Kunjaban, Agartala, West Tripura - 799 006

websitc :

www.tspcb.tripuragov. in / trpnvis.nic.in
c-mail:
tripuraspcb@gmail.cqg / hoospcbrr@gov. in

Chairman ;0381 - 2322462
Mcmber Secretary :0381 . Z3ZS4ZI
Head ofoffice :03E1 . Z3ZZ4Si
OCMS Help Desk:038t -2328792

Contact:
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I Minutes of lTtn meeting of State Level Committee held under the Chief Secretary, Tripura
on 27 /O5/2O22 at 10:30 am in Video Conference Room of the Civil Secretariat to review
the progress of implementation on the Directions dated L6/OL/2OL9, 07 /O5/2O19,
28.02.2020, 02.O7.2O2O & 14.12.2020 of Hon'ble National Green Tribunal in OA
No.606/2O18 in the matter of Compliance of Solid Waste Management Rules,2OL6 and
other environment related issues of State.

The 17th meeting of the State Level Committee was held under the Chairmanship of the Chief Secretary,
Tripura on27 /05/2022 at 10.30 am in the Video Conference Room of the Civil Secretariat to review the
progress of implementation on the Directions dated 16/01/2019,07 /05/2019 & 28.02.2020,02.07.2020
& 14.12.2020 of Hon'ble National Green Tribunal in O.A. No.606/20L8 in the matter of Compliance of
Solid Waste Management Rules,2016 and other environment related issues of State.
The list of officers attended the VC meeting as mentioned at Annexure-I. The District Magistrate and
Collectors of B [eight) Districts, DFOs of all B [Eight) Districts, Sub-Divisional Magistrates, BDOs of all RD
Blocks and Commissioners/CEos/EOs of all Urban Local Bodies participated in the meeting through
Video Conferencing.

The discussions were held on progress made on each issue in the meeting. The decisions taken in respect
of each of the issues are as follows:

Decision taken in meeting of
l6th State Level Committee

held on 16.12.2021

Decision taken in meeting of
l Tth State Level Committee

held on 27.05.2021
Issue : Solid Waste Management & Legacy Waste Management
Ref : NGT Orders dated 28.02.2020,02.07.2020,14.12.2020 and 30.11.2021 in O.A. No : 60612018

UDD/ULBs . Setting up of Tertiary waste
Treatment Plant may be
completed within Muy,
2022. The remaining 3

ULBs at Kumarghat,
Panisagar, and Teliamura
may take necessary
initiatives to set up Tertiary
waste Treatment Plants
within the stipulated
timeline.

o Bishalgarh is using the
existing plant of AMC
at D.C Nagar &
Kamalpur is using their
own existing waste
treatment plant.

o Construction work of
Tertiary waste
Treatment Plant is
completed in I ULBs
(Sabroom) and for 5

ULBs (Dharmanagar,
Udaipur, Ranirbazar,
Sonamura & Ambassa)
construction work is 80

- 90% completed and 9
ULBS (khowai,
Melaghar, Kailasahar,
Santirbazar, Teliamura,
Belonia, Kumarghat,
Mohanpur & Amarpur)
are at various level of
construction, out of
targeted I 7 nos.

o Construction works of
Jirania is halted due to
public protest and for
Panisagar land levelling
is under progress by RD
Department. Tertiary
waste Treatment Plant
of Ranirbazar will cover
the Jirania MC.

o The Tertiary waste
treatment plant of Jirania
will not be set up and its
waste will be treated in
the treatment facility of
Ranirbazar. Setting up of
Tertiary waste Treatment
Plant for 16 ULBs rnay
be completed within
August,2022.

o All the secorrdary centres
shall be made operational
within August.2022
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Decision taken in meeting of
l6th State Level Committee

held on 16.12.2021

Progress as on date Decision taken in meeting of
lTth State Level Committee

held on 27.05.2021
r Out of 94 nos.

secondary centres, T5
nos. are completed till
date and l2 nos. For
Agaftala land
identification is going
on.

o UDD may prepare strategy
for comprehensive Solid

Management
involving experienced
experts/consu ltants

. Expert services of Mr.
C Srinivasan and Mr.
Arunabha Majumder
are utilized for the
preparation of identified
I 5 nos. Legacy
Dumpsite remediation

Action Plan.

o Action Plan for
remediation of Legacy
Waste of l3 ULBs
(Santirbazar, Belonia,
Sabroom, Dharmanagr,

Panisagar, Kailasahar,
Kumarghat, Udaipur,
Amarpur, Khowai,
Melaghar, Sonamura &
Arnbassa) have been

prepared by ULBs.
Which is subsequently

approved by SLTC and
Ministry oI Housing &
Urban Aflairs. Covt. of
lndia. Accordingty. 

I

Ministry has placed a
fund of 4.73 crore as l't
instalment. ULBs are
instructed to
Tender for
commencement

remediation work.
o Further, ULBs are

preparing Solid Waste
Management Action
Plan as per SBM-U 2.0
guidelines. Already l3
ULBs have submitted
their Action Plan to
state the remaining are
scrutinising the same.
All action plans will be
finalised by this month.

o d strategy for 100%
Solid & liquid Waste

. UDD may take initiatires
for remediation of l5 nos.

Legacy Waste Dumpsite.
o Live fencing may be

erected surrounding the
reclaimed/ remediated
Hapania dumpsite.

o AMC may explore the
feasibility to utilise the
reclaimed/ remediated
Hapania dumpsite as

Park/Garden.
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No
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Management is already
prepared for all 20
ULBs which is
approved by SLTC and
Cabinet of Ministers
and notified vide
No.F. l6( 1 5)UDD/DUD
12018(P)1193 I -65 dated
14-05-2020, which is
beins implemented.

J. AMC o AMC may expedite the
process for selection of
agency for operation and
maintenance of Solid
Waste Processing Plant at
DC Nagar

o AMC has already
selected an Agency and
work order is also
issued and work started.

o AMC may take necessary

initiatives to make the

Solid Waste Processing

Plant at DC Nagar
operational.

4. All ULBs . All ULBs must ensure
Door to Door waste
collection with source
segregation in all wards.
Bins/ biodegradable
garbage bags may be
provided to households for
source segregation.

. Door to Door waste
collection & Source
Segregation of waste is
being practised in all 334
Wards.
. All 20 ULBs have set up
model wards where ULBs
are providing 2 nos.
coloured bins (DrylWet)
waste. SHGs are insisting
household and
demonstrating them on
how to store segregated
waste.

All the ULBs shall
practice the door to door
waste collection with
source segregation in all
wards involving SHGs.

Awareness programme

may be conducted to
sensitise the individual
households about the

importance of source

segregation to ensure

100% household waste

collection with source

segregation for effective
solid waste management.

The Bio degradable and

non-biodegradable wastes

may be collected in

different frequencies to
avoid mixing during
transportation.

5. AllULBs . All ULBs may prepare
comprehensive plan for
storage, collection,
transportation & disposal
of construction &
demolition waste following
theC&DWaste
Management Policy of the
State.

.The State has already
notifiedtheC&DWaste
Management Policy 20 1 9.

rFor disposal of C&D
waste, ULB are filling the
low lands and also using
it in road construction,
which is permitted in C &
D Waste Management
Rules 2016.

Teliamura MC.
Dharmanaga MC, Ambassa

MC, Kumarghat MC
Panisagar NP , Udaipur MC
and Mohanpur MC are

producing paver blocks

using the C&D waste

materials by involving
women SHG. Likewise. the

other remaining ULBs rnay

take initiatives to make

paver blocks using the

C&D waste materials by

involving women SHC and

*
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also to marketing the

products.

6. AMC o AMC may explore the
feasibility of dumping the
C&Dwastesin
Nishchintapur ICP area for
land development.

o The proposal for
establishment of C&D
waste Management Plant
at Budhjungnagar,
Agartala is already sent to
Ministry, awaiting for
approval and placement
offund.

o AMC may take initiatives
for dumping of the C & D
wastes in Nishchintapur
ICP area and

Budhjungnagar for land

development.

7. UDD/ULBs . UDD may prepare a status
report highlighting the
ULB wise generation,
treatment and gap of MSW
as per Solid Waste
Management Rules, 201 6.

As per consolidated report
of20 ULBs
. Total Municipal
Solid Waste (MSW)
generated in 20 ULBs is
333.00 TPD.
. Processed MSW
is 206 TPD.
. MSW land filled
12.89 TPD.
. Gap is
TPD.

I l4.l I

Construction of 17 nos.
Tertiary Waste Treatment
Plant and 94 nos.
Secondary Centres are

taken up to mitigate the
gap. The plastic wastes
generated in ULBs are
beine sold to recvclers.

UDD may take necessary

initiatives to mitigate the

gap in disposal of solid

waste management.

8. UDD/DSTE/
ULBs/TSPCB

o The quarterly status report
in the prescribed format on
municipal solid waste
management may be sent
to CPCB on regular basis.

rBased on information
received from UDD, the
quarterly status report for
the period of January,
2022 to March, 2022 has
been prepared and
submitted for approval
for onward submission to
CPCB.

As per direction of Hon'ble
NGT, the personal
appearance of Chief
Secretary, Tripura is

scheduled on 15.09.2022
through VC. The quarterly
status report in the
prescribed format on
municipal solid waste
management may be sent to
CPCB on regular basis

Issue : Sewage Management
Ref :NGT Orders dated 21.05.2020 in OA No. 593/2017

9. UDD/AMC o The UDD may take proper
initiative for setting up of
STPs, FSTPs and Bio
remediation of drains in all
ULBs for 100% liquid
waste management.

. All ULB already
provided cesspool emptier
vehicle.
. Sewerage line
about 106.5 Km including
l4 krn rising lirre are in
operation which has been
maintained by Agartala
Municipal Corporation
connecting 3788 nos.

household and with a fund
involvement of Rs.

102.21Crore.

o AMC may conduct

survey in all the rnajor

drains of Agartala taking
into account ofeach houses

contributing into these

drains and work out a

methodology for treatment

process so that no waste

water get directly
discharged in to Haora

river. The similar type of

*,4
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. For taking up the
remaining sewer
connection of 1590
households covering
34.16 km a DPR has been
prepared by Engineering
Wing of UDD which
amounts to 46.1 2 crores.
Proposal to fund the same
has been sent to MoHUA.
. Another STP of 8

MLD capacity is under
construction at Akhaura
ICP, work is going on.
. As per decision
NIT Agartla shall conduct
feasibility survey of
ground water level for
construction of additional
STP for Central Zone of
AMC and NIT Agartala is
taken up the issue.
. 5 (five) nos. of
Drains flowing to river
Haorah are taken up in
pilot mode under Agartala
Smart City through in-situ
nallah treatment.
. An Agency (Bint
Biotech Pvt. Ltd.) is
selected for the same,

LOA will be issued
shortly.

work may be carried out

for Katakhal,!Kalapania
khal.

t0. UDD/AMC . UDD may take necessary
initiatives for full utilization
of existing capacity of
existing 8 MLD STP at
Bhubanban.

. For taking up the
remaining sewer
connection of I 590
households covering
34.16 km a DPR has been
prepared by Engineering
Wing of UDD which
amounts to 46.1 2 crores.
Proposal to fund the same
has been sent to MoHUA.

o AMC may collect and
transport the sewage from
different parts of Agartala
through cesspool into the
existing 8 MLD STP at
Bhubanban for its full
utilization.

ll ASCL . Agartala Smart City Ltd.
may expedite the execution
work of 8 MLD STP at
Akahura ICP.

o STP of 8 MLD
capacity is under
construction at Akhaura
ICP.

r ASCL informed that the
piling works are going on.
ASCL may expedite the
execution work of 8 MLD
STP at Akahura ICP.

Issue
Ref :

: Plastic Waste Management
NGT order dated 06.12.2019 in OA No.24712017

12. TSPCB/I & C
department/
CIPET

o TSPCB may convene a
meeting with PWD (R &
B) and all registered plastic
waste recyclers to explore
the feasibiliW to make

o TSPCB
conducted a meeting on
07.01.2022 with PWD
(R&B). Recycling units
and CIPET for the

TTSPCB may prepare a

concept note for making
bio plastics from tapioca,
corn etc. and submit to the
| & C department for

&
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plastic paver blocks and

road carpeting using plastic
wastes.

promotion of using Plastic
Waste in road making and
Paver block
manufacturing. The List
of the Plastic Waste
recycling units were
shared with PWD (R &
B).

further course of action.
oTwo firms have proposed
to set up unit for
manufacturing bio
compostable carry bags as

alternative of SUP.
Consent to Establish
Certificate have been
issued by the TSPCB.
TSPCB shall meet 50%
standardisation testing cost
of bio compostable carry
bags from Pollution
Cost/Environmental
Compensation fund to
facilitate the said units.
CIPET shall complete the
testing of samples at the
earliest.

.TSPCB may take initiatives
to implement the
guidelines on Extended
Producer Responsibility for
Plastic Packaging vide No.
G.S.R. 133(E) dated
069.02.2022 by the
Ministry of Environment,
Forests & Climate Change,
Govt. of India.

13. PWD (R & B) PWD may take necessary
initiatives to frame a policy
to use the plastic wastes in
road carpeting.

o The PWD (R& B)
has informed that a draft
policy of using plastic
wastes with bitumen in
road making is under
preparation.

rPWD (R & B) department
may notifu the policy to
use the plastic wastes in
road carpeting and take
necessary initiatives for its
implementation.

14. I C&
department

ol & C deparlrnent may
provide incentives to the
entrepreneurs to set up
plastic wastes recycling
un its.

I&Cdepartmenthas
taken initiatives and it is

in the final stage.

o I&Cdepartment
may organise workshop to
sensitise the interested
entrepreneurs for making
alternatives of SUP items.

t 5. DMs o DM & Collectors will take
enforcement drive to ban
plastic cany bags under
their jurisdiction.

r E,nforcement drive 0n
ban plastic carry bags are
going on.

r DM & Collectors may
conduct regular
enforcement drive to ban
plastic carry bags under
their iurisdiction.

Issue : Restoration of Polluted River Stretches
Ref : NGT Orders dated 28.02.2020 in O.A. No:606/2018 and orders dated 29.11.2019 & 21.09.2020 in
OA No.673l2018

16. RRC o RRC may monitor the
implementation of the
Action Plan for restoration
of the identified river
stretches.

o The RRC meetings are
being convened at
regular frequency to
monitor the execution of
Action Plan. Last
meeting was held on
29.04.2022.

o RRC may monitor the
implementation of the
Action Plan for restoration
of the identified river
stretches.
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24. H&FW

Department/

UDD/TSPCB

Real-time generation of
COVID-l9 wastes may be

updated through COVIDI9
BMW Tracking App.

rThe day to day basis bio-
medical waste generation
data are being displayed
in website.

rReal-time generation of
COVID-19 wastes are
being updated through
COVID19 BMW
Tracking App.

Real-time generation of
COVID-l9 wastes may be

updated through COVIDl 9

BMW Tracking App on

regular basis.

25. H&FW
Department

o Health & Family Welfare
department may take
necessary initiatives for
installation of incinerator in
all the District as well as

Sub-Divisional hospitals for
proper disposal of COVID
related BMWs.

Initiatives have been
taken for installation of
incinerator in all the
District as well as Sub-
Divisional hospitals for
proper disposal of
COVID related BMWs.

Health & Family Welfare
department may expedite
the installation process of
incinerator in all the
District as well as Sub-
Divisional hospitals for
proper disposal of BMW
including COVID related
wastes.

26. H&FW
Departmenti

TSPCB

o Health & Family Welfare
Department may submit
quarterly compl iance report
to the TSPCB for onward
submission to CPCB.

Quarterly reports are

being submitted to CPCB
on regular basis.

Health & Family Welfare
Department may submit
quarterly compliance report

to the TSPCB for onward

submission to CPCB.
Issue : Hazardous Waste Management
Ref : NGT Order dated 26.08.2019 in OA No. 804 of 2017
(The application is disposed on29.01.2021)

27. TSPCB . TSPCB may
expedite the works regarding
inventorisation work of
Hazardous Waste generation
in Tripura.

Draft report has been
received from the Agency
and the same is under
scrutiny. Finalization of
the inventorisation work
of Hazardous Waste
generation in Tripura will
be completed shortly.

Finalization of the
inventorisation work of
Hazardous Waste
generation in Tripura shall
be completed within
August,2022.

28. TSPCB Quarterly Report as well as

Annual Report on
implementation of Hazardous
Waste Management Rules
may be submitted to CPCB
on regular basis.

Quarterly Report as

as Annual Report
implementation
Hazardous

well
on
of

Waste
Management Rules are
being submitted to CPCB
on regular basis.

Quarterly Report as well as

Annual Report on
implementation of
Hazardous Waste
Management Rules may be
submitted to CPCB within
stipulated timeline.

Issue : E -Waste Management
Ref : NGT Order dated 02.09.2019 in OA No. 512 of 2018
(Application Disposed of on 15.01.2021)

29. IT Deparlment IT Department may
introduce Buy Back
mechanism of E-Waste
generated in government
departments/ organisations
while purchasing new
electronic items. Circular
may be issued by IT
Department in this regard.

IT Departrnent may issue a

circular introducing Buy
Back mechanism of E-

Waste generated in

government depaftments/

organisations while
purchasing new electronic

items.

*
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30. TSPCB/ IT

Department
TSPCB will act as the Nodal
Agency for the collection &
disposal of e-wastes of all the
government departments/
organisations. For this
purpose, TSPCB will engage
an agency by EOI based on
the present stock of e-waste
of all government offices.

TSPCB already identified
one agency namely "M/s
Bin Bag Recycling
Services Pvt Ltd" through
E-tender for collection of
E- waste from various
Government
Organisations I
Department / Institutions.
The said Agency has been
requested to provide the
details of infrastructure
available in Tripura to
execute the work.

TSPCB shall expedite the

process of engagement of
the Agency for collection
of E- waste from various

Government Organisations

/Department /lnstitutions.

Issue : Air pollution including noise pollution
Ref : NGT Order dated 20.11.2019 In OA No. 681/2018 and orders dated 10.02.2020 in OA No.
l58l20l6tEz and Oder dated 17.11.2020 in OA No. 118 of 2020.
(The application is disposed on 08.04.2021)

3l Police
Department/
Forest
Department/
PWD(R& By
TSPCB

o The Police Department will
measure the sound level at
different locations
especially around silence
zone and public places on
regular basis and take
appropriate legal action
against the violators to
control the noise pollution
of the State.

34 police officers have
been imparted training at
PTA on use of Noise
Monitoring Devices and
Noise Pollution Rules.
Monitoring are being
done by the Police
Department.

Department will measure

sound level at different
locations especially around

silence zone and public
places on regular basis and

take appropriate legal

action against the violators
to control the noise

pollution of the State. A
detail action taken report
shall be submitted to the

TSPCB.

PoliceThe

32. PWD (R& B) o PWD (R& B) may explore
the feasibility to install
noise barrier in bridges as
pilot basis.

PWD (R& B) may explore
the feasibility to install
noise barrier in bridges,
flyover as pilot basis.

JJ. TSPCB . TSPCB may expedite the
installation of real time
sound measuring systems.

TSPCB invited tender for
installation of Two Real-
time sound measuring
systems with digital
display facility will be
installed in the crowded
area of the Agartala city
for public awareness.
Supply Order has been
issued and materials were
received.

TSPCB shall expedite the

installation of real time
sound measuring systems at

two noise hot spots of
Agartala city.

34. Police
Department/
Forest
Department/
PWD (R&
B)iTransport/
TSPCB

o All concerned may submit
the ATR on
implementation of Action
Plan for controlling noise
pollution as per Noise
Rules to TSPCB on
monthly basis.

Action Taken Report on
implementation of the
Action Plan are being
submitted by the Police
Department on monthly
basis.

. ATR on

implementation of the

Action Plan for controlling
noise pollution may be

submitted to TSPCB on

regular basis.

I
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35. Police

Department/
Forest
Department
/PWD(R& B)
/Transport/
TSPCB

o All concerned may submit
the ATR on implementation
of Action Plan for
controlling of Air Pollution
to TSPCB on rnonthlv
basis.

The Urban Development
Department, Khowai MC,
Forest Department have
submitted Action Taken
Report on implementation
of the Action Plan for
controlling air pollution.

All concerned may take

initiatives for effective
implementation of the

Action Plan for controlling
of Air Pollution and also to
submit the ATR to TSPCB

on monthly basis.
36. Horticulture

Department
o Forest Department may

take initiative to cover the
unpaved roadside by
planting grass in urban
areas.

Extensive Road side
plantation has been done
by the Forest Department.
Forest Department may
take necessary initiatives
to cover the unpaved
roadside by planting grass
in urban areas

The Horticulture
Department may take

initiative to cover the

unpaved roadside by
planting grass in urban

areas. Initiative may also be

taken to plant creeper

species on the high-rise
government building which
will act as noise barriers.

37. AMC o AMC may take necessary
steps for combating air
pollution caused by
portable brick/stone crusher
units.

AMC may take necessary

steps for combating air
pollution caused by
portable brick/stone crusher
units.

Issue : 100 industrial clusters/ CETPs/ ETPs
Ref : NGT Order dated 14.11.2019 in OA No. 1038 of 2018
38. &Industries

Commerce
Department

oThe TIDC may complete
the work of laying pipelines
from effluent generating
units for connection to the
CETP at Budhjungnagar
Industrial Estate at the
earliest.

Laying of pipelines from
effluent generating units
for connection to the
CETP at Budhjungnagar
Industrial Estate is yet to
be completed.

rThe TIDC shall complete
the work of laying
pipelines from effluent
generating units for
connection to the CETP at
Budhjungnagar Industrial
Estate within June, 2022.

rlnitiatives to be taken for
necessary maintenance
work of the existing CETP
at Budhjungnagar
Industrial Growth Centre.

rThe OCEMS installed at
the CETP Budhgjungnagar
shall be connected to
CPCB as well as TSPCB
server within luly, 2022.

lssue : Identification, Protection & Restoration of water bodies
Ref : NGT Order dated 01.06.2020& 18.11.2020 in M.A. No.2612019 in OA No. 325/2015
(The application is disposed on 18.11.2020)

39. State Level
Cornmittee
(srE)

o The State Level Committee
(Nodal Agency) for
restoration of water bodies
may monitor the
identification, protection
and restoration works of the
identified water bodies.

The existing State Level
Committee under the
Chairmanship of the Chief
Wildlife Warden, Tripura
(Nodal Agency for
restoration of water
bodies) are regularly
monitoring the compliance

The State Level Committee
(Nodal Agency) for
restoration of water bodies

may monitor the

identification, protection

and restoration works of the

identified water bodies.

10
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made by the different
stakeholders as per the
direction of Hon'ble NGT.

DMs/TSPCB o DMs may organise an
Orientation Programme
with all the stakeholders
regarding suryey, water
sample collection from the
identified water bodies.
TSPCB may coordinate
with all DMs in this regard.

DMs have taken
necessary initiatives
regarding survey, water
sample collection from
the identified water
bodies. Till date 350
water bodies have been
physically identified and
water sample has been
collected under West
Tripura, Sepahijala,
Gomati and South
Tripura.

TSPCB shall take initiative
for collection of water
samples from the

remaining districts in
consultation with DMs.
ompilation of district wise

report based on the water
quality of identified water
body shall be prepared by
TSPCB and submitted to
the Authority for taking
further course of action.

Issue : Illegal sand mining

l:f t I9lO.de. dut:d 26.02.2021 in OA Nr.360/2915,(The upplication i. Disposed of on26.02.2021)
o DMs may take appropriate

action against the illegal
sand mining activities in
their jurisdiction.

o DMs are monitoring
illegal sand mining
activities under their
jurisdiction.

DMs may take appropriate

action against the illegal
sand mining activities on
regular basis.

o Forest Department and
SEIAA may follow the
Sustainable Sand Mining
Management Guidelines
2020 of the MoEFCC while
issuing Environment
Clearance.

o The Environmental
Clearance for sand
mining activities are
being issued by SEIAA.

o Sustainable Sand Mining
Management Guidelines
2016 (SSMG-2016) and
SSMG-2020 are being
followed.

o Five-members
Committee, headed by
Chairman, SEIAA has
been constituted.

Forest Department and

SEIAA may follow the

Sustainable Sand Mining
Management Guidelines
2020 of the MoEFCC while
issuing Environment
Clearance.

(Animesh nais,'t*
Director

Science, Technology & Environment
Government of Tripura
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ANNEXURE-I \

List of Participants in 17th State Level Committee Meeting held under the

Chairmanship of Chief Secretary, Tripura on27 /O5/2022

st.
No.

Name, Designation & Department

I Sri Kumar Alok, Chief Secretary, Government of Tripura

2. Dr. D. K. Sharma, PCCF & HoFF, Forest Department, Govemment of Tripura

Prof. B.K. Agarwala, Chairman, Tripura State Pollution Control Board

4. Sri B.K.Sahu, Principal Secretary to the Government of Tripura, Science, Technology

& Environment Department
5. Sri J. K. Sinha, Principal

Wellare Department.
Secretary to the Government of Tripura, Health & Family

6. Sri Puneet Agarwal, Principal Secretary to the Government of Tripura, IT and Revenue

Department
7. Sri Kiran Gitte, Secretary to the Government of Tripura, UD Department, Government

of Tripura.
8. Sri P.K.Goyal, Secretary to the Govemment of Tripura, ICA, I & C Department,

Government of Tripura.
9. Sri Apurba Roy, Secretary to the Government of Tripura, Finance Department,

Government of Tripura.
10. Sri Gaurab Chakraborty,

Tripura
Inspector General of Police & w) Govemment of(PH

l1 Dr. Shailesh Yadav, Municipal Commissioner, Agartala Municipal Commissioner

12. Dr Siddharth Jaiswal, MD, National Health Mission, Government of Tripura.

13. Sri Animesh Das, Additional Secretary & Director, Science, Technology &
Environment Department, Government of Tripura.

14. Dr. Tamal Majumder, Director, Urban Development Department. Govemment of
Tripura

15. Smt. Swapna Debnath, Director, I & C Department, Government of Tripura.

16. Sr Kanak Lal Das, AGM(DP&C), TSECL.

17. Sr B shu Karmakar, Member Secretary, Tripura State Pollution Control Board

18. Sri Biioy Kumar, Manager(P) & Head, CIPET, Agartala

19. Sri Gopal Chetri, STA, CIPET, Agartala

1.2
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TRIPURA STATB POLLUTION CONTROT BOARD
(A Statutory Organisation Under Government of Tripura)

Department of Science Technology & Environment

June 03,2022

To:

1.. Principal Secretar5r, Health Department, Govt. of Tripura'
2. Principal Chief Conservator of Forest, Govt. of Tripura'
3. Principal secretar]r, Revenue Department, Govt. of Tripura.
4. Chairman, Tripura State Pollution Control Board.
5. Secretary, Finance Department, Govt' of Tripura'
6. Secretar5r, Education Department, Govt. of Tripura'
7. Secretar5r, Urban Development Department, Govt. of Tripura.
B. Secretar5r, ICA Department, Tripura.
g. Secreta4r, Agriculture Department, Govt. of Tripura'
10. Special Secretary, Rural Development Department, Govt' of Tripura'
11. Additional Director General/Inspector General of Police, Govt. of Tripura'
12. Director, Urban Development Department, Govt. of Tripura.
13. Director, Department of Industries & Commerce, Govt. of Tripura.
14. Director, Science, Technologr & Environment, Govt' of Tripura'
15. District Magistrate & Collector, West Tripura, Sepahijala, Gomati, South

Khowai, Dhalai, Unakoti & North Tripura District'
16. District Forest Officer, West Tripura, Sepahijala, Gomati, South Tripura,

Dhalai, Unakoti & North Tripura District.
17. Municipal Commissioner, Agartala Municipal Corporation, Govt. of Tripura.
18. Regional Director, central Pollution Control Board, Shillong.

:
tRlpunA

-

a--r
ft-

-4,

abrt\r7
trDcb

No.F.13(23)/rspcB/NGr-6o6 I t t&< - I ?.

Tripura,

Khowai,

O)-r3.(.?str-
(Dr. Bishu Karmakar)

Member SecretarY

Copy to:

The pS to the Chief Secretary, Tripura for kind information of the Chief Secretary.

PARIVESH BHAWAN
Pandit Nehru Complex, Gorkhabasti,
K): Kunjaban, Agartala, West Tripura - 799 006

www.tspcb.tripura.gov.in / trpenvis.nic.in
e-mril:
tripuraspcb@gma{.gom / hoospcb-tr@gov. in

Chairman : 0381 - 2322462
Member Secretary : 0381 - 23ZS42t
Head of0ffice: 0381 - Z3ZZ4Si
OCMS Help Desk: 038t -Z3ZB792
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	[Compliance of the Directions of Hon’ble National Green Tribunal, New Delhi in Order dated   23.01.2023 M.A. No.98 /2022 in connection with OA No. 180/2021, Mukul Kumar Vs State of Uttar Pradesh & Ors.]

